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From 

 Joint Commissioner (B), 
 Municipal Corporation 

Faridabad 
To 

 Commissioner, 
 Municipal Corporation,  
 Faridabad. 
 
 Memo No : MCF/JCB/2025/3735-SPL 
 Dated : 10/11/2025 
 

Subject: Submission of Additional Status Report in compliance with directions of the 
      Hon’ble National Green Tribunal in O.A. No. 34 of 2025 titled “Sunil Sharma         
     Vs. State of Haryana & Ors.” 

    In compliance with the directions issued by the Hon’ble National Green Tribunal 
(Principal Bench, New Delhi) in the matter of Sunil Sharma Vs. State of Haryana & Ors. 
(O.A. No. 34 of 2025), the following actions and developments are respectfully submitted 
for your kind information and record: 

1. The Hon’ble Tribunal had directed the Municipal Corporation, Faridabad to file an 
updated status report regarding the removal of unauthorized religious 
structures/encroachments situated on public land, particularly on public parks, 
green belts, and open spaces within the jurisdiction of the Corporation. 

2. In pursuance of the said directions, the Municipal Corporation Faridabad initiated 
the necessary actions. Demolition notices were prepared and formally issued to 
the concerned unauthorized religious structures on 24/10/2025. 

3. Preparations for implementing the demolition were made in accordance with the 
Hon’ble Tribunal’s directions. However, during execution, significant public 
interference and resistance were encountered at several sites, which made it 
diƯicult to proceed with the demolition without risking disturbance to public 
peace and law and order. 

4. After consultation with the law enforcement authorities, it was considered 
prudent to temporarily defer the demolition drive until adequate police protection 
and security arrangements could be ensured. The Corporation remains fully 
committed to implementing the Hon’ble Tribunal’s order in its true spirit as soon 
as proper arrangements are in place. 
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5. Subsequently, representatives of the concerned religious structures 
were invited for a meeting, and after due consultation, it was mutually agreed to 
relocate two (02) of such structures to alternative suitable sites. Accordingly, two 
(02) religious structures were successfully shifted from the green belt area on 
10/11/2025. Details of the same have been enclosed as Annexure R-2. 

6. Further, a comprehensive record of all identified unauthorized religious structures 
and encroachments on public parks and open areas has been compiled, including 
their location, nature, and current status. The same is enclosed as Annexure R-1 
for reference. 

7. Additionally, in compliance with the directions received from the Director General, 
Urban Local Bodies, Haryana, the details of this case and the compliance 
measures have been publicly displayed through hoardings installed at the 
Municipal Corporation Faridabad (Ballabgarh Zone). Photographs evidencing the 
same have been attached along with Annexure R-1. 

8. The Additional Status Report by way of AƯidavit has accordingly been prepared 
and submitted before the Hon’ble National Green Tribunal for its kind perusal. 

 It is respectfully submitted that all necessary actions are being undertaken to 
ensure full compliance with the Hon’ble Tribunal’s orders and to address the issue of 
unauthorized encroachments in accordance with the provisions of the Haryana 
Municipal Corporation Act, 1994. 

 This is submitted for your kind information and necessary directions, please. 

 

         
        Joint Commissioner (B) 
        Municipal Corporation,  
        Faridabad 

Enclosures: 

1. Annexure R-1 – Details of unauthorized religious structures/encroachments. 

2. Annexure R-2 – Details of structures shifted from green belt area on 10/11/2025. 

3. Photographs of hoardings displayed at MCF Building (Ballabgarh Zone). 
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CC :- 

1. DA, MCF for information please. 
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 Report of Ballabgarh Zone pertains to OA No. 34 of 2025-Sunil 

Sharma V/s State of Haryana & Ors. 

        

Sr. 

No Point Reply 

Unauthorized 

construction in the 

name of 

Remarks, if any 

01 Notice issued 15   

02 
Encroachment 

Removed 
00 

  

03 

Religious 

structure 

shifted. 

02 

1. Shri Ram Temple 

(in park near H. 

No. 231 Sec-22 

Shifted on 

10/11/2025) 

 

 

2. Temple 

(in park near H. 

No. 512 Sec-03 

Shifted on 

10/11/2025)) 

  

  

 
 
 

                                                                                         

          
 

  Joint Commissioner (B),  

  Municipal Corporation, 

   Faridabad. 
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From 

Joint Commissioner (T) 
Municipal Corporation, Faridabad 

To: 

Commissioner 
Municipal Corporation, Faridabad 

Memo No.: MCF/JCT/2025/570 
Dated: 11/11/2025 

Subject: Submission of Additional Compliance Report in the matter of O.A. No. 34 of 
2025 titled “Sunil Sharma Vs. State of Haryana & Ors.” for NIT and Badkhal Zones 

In compliance with the directions issued by the Hon’ble National Green Tribunal 

(Principal Bench, New Delhi) in O.A. No. 34 of 2025 titled “Sunil Sharma Vs. State of 

Haryana & Ors.”, the following status and actions taken by the Municipal Corporation, 

Faridabad (NIT and Badkhal Zones) are respectfully submitted for your kind information and 

record 

2. A status report dated 21.07.2025 was earlier filed by the Commissioner, MCF seeking 

time for submission of a further report regarding compliance with the Hon’ble 

Tribunal’s directions concerning green parks/green belts, other than the land in 

question, and for removal of encroachments from the same. 

3. A list of 39 religious structures falling within the jurisdictional green belts/parks was 

prepared. General notices (Sarvajanik Soochna) were issued and pasted on 

conspicuous locations of all these structures between 11.07.2025 and 14.07.2025 

(copies enclosed as Annexure-1). Information was also uploaded on the official MCF 

website, and a hoarding of the public notice was placed on the MCF office building 

(copy attached). 

4. Meetings were held with local representatives and residents to sensitize them regarding 

NGT directions and to encourage voluntary removal/relocation of structures. However, 

limited response was received and voluntary action could not be achieved in most 

cases. 

5. To ensure effective enforcement, a request for appointment of a Duty Magistrate was 

made to the Deputy Commissioner, Faridabad, vide letter No. MCF/AE(B)/2025/967 

dated 08.11.2025. In response, Sh. Karan Singh Bhagoria, Joint Commissioner, 

Ballabgarh, was appointed as Duty Magistrate. With the help of the encroachment 

removal staff and with adequate police force, an encroachment removal drive was 
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conducted on 10.11.2025, during which the following six unauthorized religious 

structures were removed from green belt areas: 

1. Baba Amarnath Shiv Mandir, Hardware Bata Road, NIT Faridabad. 

2. Hanuman Mandir near Hardware-Bata Road (near Coal ki Taal), Faridabad. 

3. Durga Mandir, Bata Chowk near Two Wheeler Market (corner temple), Faridabad. 

4. Shani Dev Mandir, Neelam Bata Road, near Delite Hotel, NIT Faridabad. 

5. Mata Sati Mandir/Sita Ram Hanuman Mandir, near Railway Fatak, NIT Faridabad. 

6. Pipleshwar Mahadev Shani Mandir, near Mulla Hotel, 3-H Block, NIT Faridabad. 

6. A second request for appointment of Duty Magistrate was made vide letter No. 

MCF/AE(B)/2025/970 dated 10.11.2025, and the undersigned has been appointed as 

Duty Magistrate for the purpose. Encroachment removal drive will be conducted with 

full police presence and support of the encroachment staff on 11.11.2025 and the 

following four religious structures would be removed from green belt areas: 

1. Peer Ka Majar, Dabua Pali Road. 

2. Majar, Sohna Ballabhgarh Road. 

3. Peer Majar No. 2, Dabua Pali Road. 

4. Hanuman Temple near FCI Godown, in front of Dua Ice Factory. 

Thus, a total of ten religious/encroaching structures in green belts would have been 

removed from NIT and Badkhal Zones by the time of filing of the status report. Details of 

these structures with before and after photographs are enclosed as Annexure-2. 

7. The remaining identified structures are being processed for removal in a phased 

manner under law, in coordination with police authorities and local administration. 

Efforts are ongoing to ensure compliance with NGT directions in letter and spirit. All 

relevant information is also being displayed on MCF’s official website and public 

notice boards. 

This is submitted for your kind information and necessary directions, please. 

 

 
Joint Commissioner (T), 

Municipal Corporation, Faridabad 
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1. Baba Amarnath Shiv Mandir, Hardware Bata Road, NIT Faridabad 

Before 

 

After 

 

 

2. Hanuman Mandir near Hardware-Bata Road (near Coal ki Taal), Faridabad. 
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Before 

 

After 
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3. Durga Mandir, Bata Chowk near Two Wheeler Market (corner temple), 

Faridabad. 

Before 

 

After 
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4. Shani Dev Mandir, Neelam Bata Road, near Delite Hotel, NIT Faridabad. 

Before 

 

After 
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5. Mata Sati Mandir/Sita Ram Hanuman Mandir, near Railway Fatak, NIT Faridabad.
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6. Pipleshwar Mahadev Shani Mandir, near Mulla Hotel, 3-H Block, NIT Faridabad. 
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